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made a request to the hon. Member, and
1 would suggest that this Bill need not be
introduced.

SHRI SEZHIYAN (Kumbakonam) :
Let him ask for leave to introduce the Bill
and then the Minister can object. When
there is no business before the House, the
hon. Minister cannot get up and object.

MR. SPEAKER: There is nothing
wrong if the hon. Member does not get
up after listening to the hon. Minister.

SHRI AMAR NATH <CHAWLA
(Delhi Sadar): In view of the assurance
of the hon. Minister, I do net move the
motion.

11.32 hrs.

FREEDOM FIGHTERS (APPRECIA-
TION OF SERVICES) BILL

By Prof. Shibban Lal Saksena—contd.

MR. SPEAKER: The time allotted for
this Bill is 24 hours, we have already taken
2 hours and 4 minutes. Shri Jharkande
Rai may continue his speech.
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SHRI F.H. MOHSIN: We know the
intention of the whole House. People
from both sides of the House have spoken.
Not that we are unaware of the feelings of
the members. It is not necessary that it
should go to a select committee,

SHRI R.S. PANDEY (Rajnandgaon):
I support Mr. Vajpayee's suggestion. If
it goes to the select committee, some com-
prehensive recommendation may come out
of it. Otherwise, it is a private member’s
Bill and its fate is well known. It will be de-
feated.

SHRI R.V. SWAMINATHAN
rai): I agree with Mr. Pandey.

(Madu-

MR. SPEAKER: But there is no sub-
stitute motion for referring it to .a select
committee.

SHRI ATAL BIHARI VAJPAYEE:
I will move it now. You can waive the
rule. This is an emergency period.

SHRI F. H. MOHSIN: I do not want it
to be defeated. 1 would .equest him to
withdraw his Bill.

MR. SPEAKER: Are you in a position
to accept the Bill or not?

SHRI F.H. MOHSIN : We basically
accept the intention bzhind the Bill,

MR. SPEAKER: If you are going to
oppose this Bill, we can ignore the suggestion
about sclect committee.

SHRI SEZHIYAN (Kumbakonam) :
Let the minister intervene now, so that
the other speakers may have the benefit
of. knowing the mind of the Government.
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MR. SPEAKER: Once 1 call on the
minister to speak, 1 will not be able to
allow any other speaker.

SHRI SAMAR GUHA (Contai): The
whole House has expressed almost unam-
mous opimon that the spimit of the Bull
should be carned out. Here and there
certain changes may be necessary For that,
the suggestion of Mr Vajpayec may be
accepted The difficulty 15, if the nunister
says he will not accept it, the Bill will fall
through.

MR SPLAKER* He has already indica-
ted it. If you want, we can have more time
for this Bull,

How much time do you want?

SOME HON. MEMBERS [Iwo houws
mors.

MR. SPEAKFER. All nght,; two hours
more

Shri Jharkhande Rao to continue his
speech
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SHRI N. K. P. SALVE (Betul) : On a
point of information, Sir. Are you ad-
mitting the Motion by waiving the rules?
Are you admitting the Motion for consti-
tuting a Select Commuttee?

MR SPEAKER: That is too late.

SHRI N. K. P. SALVE : May I know,
Sir, are you admitting or not, by waiving
the rules?

SHRI SHYAMNANDAN MISHRA:
There 15 demand for this from the other
side of the Housc also; the House un-
animous.

SHRI N. K. P. SALVF: If you admut, I
have a suggestion to make on this. This
Munister has admitted, without disclosing
his mmd. ..

SHRT INDRAJT GUPTA (Alipore).
How can he admil, without disclosing his
mind?

SHRIN. K. P. SALVE : That ison the
assumption that my hon. fricnd has won and
on the assumption that the hon. Mimster
has a mind. Anyone who has a mind wall
always be with the spint of the Bill. So,
I would like to come forward with this sug-
gestion.  If the hon. Minister could assure
us that Government will brmg forward a
measure of their own accord, then in that
case, it will be a very amicable setllement.
Otherwise, we are likely to be put n an
embarrassing predicament on the motion
of Shri Atal Bihari Bajpayec, because for
long we have paid lip-service to our mar-
tyrs and it is time that we do something to
them...

MR. SPEAKER: I did not sllow um to
speak,

SHRI N. K. P. SALVE: It is not a
speech, but it isa sensible suggestion, and
sometimes you should entertain some

sensible suggestions also.
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SHRI SHYAMNANDAN MISHRA:
It is the unanimous wish of the House.
It is the unanimous request of the House.
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What is the consensus of the House?

SEVERAL HON. MEMBERS: Notice
may be waived.

MR. SPFAKER: The consensus 18 that
this motion should also be discussed along
with the motion for consideratien. Al
nght, et 1t also be moved. But what con-
solation will the Hon. Member get out of
this? The Hon. Mimnister is not accepl-
ing it.
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MR SPFAKFER: The Hon. Minister is
not agrecable to any proposal for a Sclect
Commuttee.
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year, our country is undergoing changes
in many spheres, and it has become a year
of victories and on the 16th December,
1971, that is yesterday, India emerged as
one of the great liberating forces in the
Asian horizon. Today, when we pay glon-
ous tribute to the valiant freedom-tighters of
Bangala Desh and all the other freedom-
fighters and the brave armed forces of our
country, this is & greal moment which
brings to our mind the sufferings and pri-
vations of all our freedom-fighters of
carlier years, in all the liberation struggles
which werc carried out for achwieving
our own independence in 1920-21, 1930-31,
and in 1942 days. There was also the great
naval muntiny which took place yust before
the independence of our country and also
great [ight which was carned on by the
INA soldiers, under the command of Nela-
ji, who fought for India’s independence.

Besides these, there were other liberation
struggles which were carried on 1 the ex-
State arcas, those princely States. In
Orissa, we had one of the biggest struggles
in the Ranpur State; because of the provo-
cation and oppression of the British politi-
cal agent Bazdgette he was murdered and
then a reign of terror was let loose on the
people of Ranpur. Raghu, Dibakar
were execuled and many more got life-terms
of sentence. Many of the people were
fighting in the ex-State areas like the
peogple of Thuabari village in the district of

engaged in what was called the States
People’s movement in those days. The
fights in the States of Dhenkanal, Talcher,
Ranpyr, Daspalia, Navagarh and Nil-
giri and ofber regions, the ex-State areas,

g
=

last, afier many years, the ex-rulers

purses and privilegs and thus we have put
an end to thost evils perpetrated by those
ex-Rulers.

Here, [ may bring to the notwe of the
hon.Minister that Prof. Sakscna has brought
a Bill to which we all agree in its principlcs,
and the hon.Minister has made 1l very clear
that the Government 1s 1n no different mind
as regards the spint of this Bill. We all
agree with the principles of the Bill. The
Government of India, in fact, have gone &
litile out of the way to help the political
sufferers; that is, where the Stale Govern-
ments have not been ableto helpthem, the
Government of India, in the Ministry of
Home AfTairs, have gone out of the way to
help at least from their own funds, when-
ever the occasion arises and whichever case
came to their notice, those political suflerers,
freedom-fighters, to relicve them from their
abject poverty and suffering. Therefore,
there is no different mind on this score, s0
far as the Government of India and the
Congress Party, is concerned.

Now, take the case of the Orissa Govern-
ment. They are paying only Rs. 30 to
Rs. 40 each as pension to the political
sufferers who fought for the independence
of the couniry. Agam, it so happened
that this pension became subject of politcal
discrimination also. Thatis to say, sud-
denly, when a different Ministry came—not
the Congress Government — the pension
of almost a thousand of them was suspended.
Even this Rs. 30 as pension was suspended.
Therefore, it is better that the Cential
Government really comes forward with u
kind of comprehensive Bill in this matier
for providing the freedom-fighters with a
suitable amount of pension in the entire
country.

We are aware that the Prime Minister has
dochndghthdhhgoiuslomkmw the
25th year of its independence next year,
and the celebration of the 25th year of in-
dependence next year assumes greater
importunce because {ndia has already
become & liberating force in the whole of
Asis, in this subscontinent. Therefore,
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1 hopc that proper consideration which 1s
due to those freedom-fighters, who had
laid down their lives to achueve independence,
and those who have suffercd in many ways
for achieving independence so that today a
strong and independent India  has ulti-
mately risen lo this height in 1971, will be
given to them at this hour,

1 would submil to the hon. Minuster that
so far as this pension which is givén to the
ex-prisoners in the cellular jail in the
Andamans 15 concerned,—therc are about
20 in Orissa—they should get it. The
Government of India 1ssued some advertise-
ment in thc newspapers saying that the
political sufferers should apply for pension.
These freedom-fighters aie living In remote
villuges. We have tried our best to contact
some of them, and have pointed out that
an advertisement has come and therclore
they must apply If some of them aic not
able to apply 1n time in Orissa, 1 requesi
the Government lo give them a hitle moie
time

There are many fieedom fighters who had
participated in the State People’s movements
in the ex-State areas and they are in acute
financial difficulties, Some of them have
not applied; they should be given more tme
to apply. Are they not entitled to get this
pension?  In Orissa there are about 10,000
such political freedom fighters and I do plead
with the Government that they must come
out with some kind of a measwe in this
House soon. The Government should dec-
lare in this House that they would bring
forward a comprehensive Bill in the next
session. 1 think the freedom fighters of this
country will be greatly obliged But 1t 1s
not a question of obligation; 1t 1s our duty
to the freedom fighters in the country that
Parliament in 1971 redeems its pledge to the
frecdom fighters in the country. With
these remarks, I support the Bill,

SHRI SAMAR GUHA (Contai): 1t 18 not
only a sad commentary, but also a shumne-
ful commentary on the part of the Govern-
ment and also on the part of all of us that
cven after 2} decades we have not been able
to discharge our minimum elemeatary ob-
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ligation to the freedom fighters of our coun-
try. The edifice of our freedom has been
built on the blood of the martyrs, We
have not been able, even now, to show what
1s absolutely required of a dignified nation,
a free nation, 10 show honour to our freedom
fighters, to give them a place of glory in the
history of our national freedom. Today
in the background of the national revolu-
tion in Bangla Desh where the fighters for
independence have embraced martyrdom,
it 1s more than ever necessary that we lose
no ume to discharge what 1 have relcrred
to as the eclementary national obligation
1o our freedom fighters.

I have had a talk with the President of the
Bangla Desh Government, the Prime Mini-
ster and the Home Minster  You will be
pleased 10 hnow that even before they got
power m Lhen hands, even before they had
shifted to Dacca the capilal, they have
drawn up a hist of names of the marlyrs
and ficedom fighiers and a plan how to de-
corate them and look afier the families of
those who have sacnificed then lives and
those who have been incapaciated while
participating in the freedom struggle and how
they will take care for thenr future, They have
told us that they were going o raine monu-
nients in Chhiltagong where Surya ben, the
great lcadet of the Chittagong Raid Case
had laid down his hife. They are going to
eiect monuments in the jails of Bangla
Desh for the martyis of the pre-inde-
pendent days. Bangla Desh was really
Centie  of the revolutionary move.
ment in those days: it was from Dacca
that revolutionary inspiration rudiated all
over the country.  They are going to honour
not only the revolutionaties and freedom
fightcrs and the young brilliant boys of the
Mukti Bahuni but even the old revolulions
who were a source of mspiration—Surya
Sen, Benoy Hose, Dinesh Gupta, AmilDas,
Pritlata Waddy, who laid down their lives
for the freedom of our country. They
are remembering ther but 1t requires us to
temind the Government and remind our-
selves, after 2i decades of our freedom that
we have to honour our {reedom fighters and
we haveto look after them. How many of
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them are living 1n what pathetic con-
ditions, you may not know. But the old
revolutionarnies were very digmified. 1 know
that many of them will not beg of you for
Rs. 50 or Rs. 100, but it is our sacred duty
10 save their lives. 1 know that in Bengal
and other States there arc old revolutionaries,
aged 80 or even 85, with nobody in this world
to look after them. Recently a sadan has been
built near Calculta for some of them on the
basis of private donations. not with Govern-
ment help. In the last session 1 raised this
question not once, but several times. They
have nowhere to go, they have to breathe
their last in a (ree country, for the freedom of
which they have given thewr all, but the
nation has not done anything for them, has
not got even the feeling that it should look
after them. How will they breathe their
last in peace”

Recently 1 have written several letters to
Shri K.C, Pant  Many of the revolutionaries
in the T.B. hospitals, in a miserable
condition, asking for some help from the
Goveinment. What is the Government
gving? A lump sum allocation of Rs. 250
or Rs. 500, not more than that. What
can they do with it? They can Jdo nothing
with this meagre help.

You probably know that the Government
has given something to the Andaman pri-
soncrs, but that also was done after a long
effort in this house. ‘Thewr number 1s not
more than 300, Again, you will remember
that @ Commilice of this House was consti-
tuted to go 1o the Andamans and see how
the Andaman Cellular Jail can be pre-
scrved, how a monument can be raiscd there,
how we can honour our revolutionaries and
martyrs. |t was agreed that Netaji Subhas
Bose, raised the first flag of Indian free-
dom, in Andamans. We submitted a
report to the Gavernment. Three years
have passed, but the Government has
nol taken any step whatsoever, and
we do not even know whether they are
contemphating taking any step at all, .
The Government agreed to give some help
to those who had been for five years in the
Andamans, but now they have extended it
to anybody who had been in the Andamans,
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Somcbody was saying that the Bill was not
well drafted, but in this House mn the last
two years there were innumerable questions,
When | raised the question and said that
many of the revolutioparies whn were
80 or RS years old would be no more
hecause  the Government was  nol
discharging  its obligation  towards
them. the Prime Minister said that they
would not be allowed to die. One yem
passed, and again 1 raised the question, and
the reply was that 1t was under the consid-
eration of the Government. How long will
it be under the consideration of the Govern-
ment?  Already two and a half decades
have passed, and 1t 1s shame on all of uswho
cnjoy the henefits of freedom that we have
not been able to discharge our duty towards
the freedom fighters as a result of whose
sacrifices we arc enjoying this freedom. It
15 a national disgrace, { should say, that we
have not been able 10 honouw them or look
after them.

There are three categories of freedom
fighters, those who followed the Gandhian
hne, those who followed the revolutionary
coursc and those who joined Netaji in the
INA movement. You have done nothing
for them. The Government has said on
some occasions that the State Governmenis
are giving some help 1o the freedom fighters.
Again, 1 do not know how the Government
uttered the word “help™, because the help
that is given is not more than Rs. 50 and
very often much Icss, and only in a few
cases these pensions are given to the freedom
fighters, This is the honour that you are
showing to the freedom fighters.

This Governmenl dares to say that we are
giving belp to the freedom-fighters. Every
year we arc giving so many decorations—
Padma Bhushan, Padma Vibhushan, Bharat
Ratna and so on —t0 so many people but
during the last 25 years, the Government
did not give any decoration or show honour
to any of the freedom-fighiers. Nomonument
has been raised anywhere, It should have
been the duty of the Government {0 raise
monuments in éach metrapolis of India—
Calutta, Bombay, Madras and Deihj



67 Fregdom Fighters

{Shn Samar Cuha)

—tn honour of ow martyrs and freedom
fighters It 15 a4 vury good ign that the
whole House unammously culling acioss
party barriers, like a patriol or nationalist
who feels that we are indebted to our Iree-
dom-fighter ot Azad Hind Revolution, has
expressed the view that we have to dis-
charge our national duty Today | want a
categorical assurance from Governmunt as
1o what they are going to do, how long more
they are going to take 10 come to a decs-
son 1n this matter It the Govern-
ment say that they arc thinking ol
doing something and at least let a comm-
ttee of this House be formed to make suita
able recommendations 10 Government It
16 a question ol giving not ad but ko
Pronam 1o our treedom-fighters to mawntain
their honour Ihe Government should
categoncally say what sieps they are going
1o take and when  Otherwise 1t will be an
act not only ol ingratitudc but of betrayal
of our freedom-fighters on whose blood the
editwe of our treedom has been built
SHR! B 9 MURTHY (Amalapuiam)
Sir, toddy the nation Is being lossed on (he
waves of jubitlation becaust of the excellent
work done by our armwd forces n comb
natton with the Mukti Bahimi At a time
hike this, we should remembes what hippen
ed in the years gone by and how many
voung patnol wanted to face any difficulty
whatsocver 10 mahke India lice ) ind that
Government iy willing to concede the princi
ple, adumbrated in the Bill but 1 do not
know why they could not make up ther
mind even though thrs Bili has been before
them tor the last 6 or 7 months  As a
matter of facl the ficedom hghters are the
bamc persons who have comstructed a nuw
Inths  Theretore tiaere sheuld be manu
ments erected eservwhere in the «oumiry
Ir may be leit ¥ the villaees 10 constiie
thesr onn momimenls n memory of the
frredom-fighters of those villages so thar
postenity may remembe: them But it 1 the
duty of the Go.crament tos. that
21 the State and distric| level and f possible
ot the taluk evel monuments are  erected
s0 that ow children may know how ow
people had fought sgaivst the Briwh
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peridlism to se. that the Briish yoke s
temoeved from India

1225 hrs

Mg Setantr In rhe Chan
These monuments are very essentual so
that  posturity  will know the patniouc
pursons who sacrificed everything and lad
down therr lives to achieve trecdom

1 would not like (o say that the Govern-
ment had not done much The State
Governnwnis have dlso come forward o
help the fieedom firhters But that 1 a
very petty tnd parsimonious help  Fach
man ha- 10 go and gut a certificate from some
Coneress organisauon and approach the
Colictor or the Tahsildar as the case may
he and gu there umptecn (imes in order 1o
get hunwell regstered asa trecwdom hghier
The word  political suiferer must be
removed from the records of Government
The woild ‘(reedom hghter 15 a proper woid
that should be gnen to those patriois
persons who sacrificed everything and died
for winning the freedom of the countiy

Another pont that | wouid like o place
before the House s this They say that
they want to give political pension [t will
be very wrong 1nd derogatory to the spint
cxhibited by the revolutionaries o say that
wt ait giving them a pension Tt must be an
honorinum tredly given and  gracefully
accepted  Both the Central Government
and the State Gonernments must see that
hefore we celebrate “ilver Jubilee of our
Independence next year a tull list of the
licedom fighters 15 drdwn up and then names
displaved at impottant places

1 astty 1 would hike to know whether the
Government 19 acceplting this Dill as it w
or whether they are going to refer the Bill
to a Select Commuttee or whether thev are
going 1o bring forwaid another Bill incor-
porating the principles adumbrated m Mg
Saksena « Bill «o that there will be no diffi-
culty in future

One thing 1 must say that the whole house
18 betund this Ball  There is no difference of
opintonn on party affiliations Most of
them have been freedom fighters There.
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fure, the Government should respect the
wishes of the House and see that etther this
Bill 18 recast or a new Bill 1s brought before
the House so that the obligation of the nation
to these martyres 1 fulfilled

st ofequfry dwgelt - (feritl-mam)
sy werea & off fose arw e A 0w
faw a 1 g wor ¢ o P qe g froaw
nY a7 ATafer faw ¢ ofv pTR gD AmE
for Y & et ¢ afe zardt gy F farr
#AHT 197 2§ FATE AT AT # At w wSI
rrnfe v fad w1 emy Avawr qreA TN
T, &9 van FEr 1w fAEew g7 # o arer
TTETT AT OF q1HIEN GrezR AT gw ¢ vy wafa m
Aqre FrdAT arfeg | AT A IS AT AR A
% a7 up fa orew wreen faqgr T A 41 2
wt ¥ Ao a7 W b forgm gAY aml w AT
OO A of # I7 A1 I0 2ATT quTraen
AT AT | TAF WATAT AT OEW ATHT AT
RN BT F o A

MR  SPEAKLR You will continue
later on  The Prime Mimmster will make a
statemen! now — —

12 29 hus

STATFMENT RL INDIAS DICl-
SION TO CFASE OPERATIONS FROM
2000 HRS ON THI 171H DLCFMBER,
1971 ON ALL FRONTS IN THE WiST-
ERN SECTOR

THLC PRIME MINISTER, MINISTLR

OF ATOMIC ENERGY, MINISTFR OF
ELCCTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTLR OF INFOR-
MATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI)
Mr Speaker, Sir, on March 31, 1971 six
days after the greal upheavel n Bangla
Desh, 1 bad the honour to move a Resoly-
lion i thus House

1 saxd then that Inda’s permanent interest
m peace and our commutment to uphold
und défend human rights demanded the
immediate cessation of the use of force and
of the massacre of defenceless people of
Bangla Desh. I had called upon all peoples

4and Governments to take urgent and cons
stiuctive steps to  prevail upon the Govern-
ment of Pakhistan 1o immedhately end the
systumatic decimation of a people [ had
concluded niy sratement by expicssmg the
profound conviction of this House that the
historic upsurge of the 75 mulhon people of
Fast Bengal would triumph  We also gave
an avsurance that their strugele and sacrifice
would receive the whole-heaited sympathy
and support of the people of India  Today,
the pladge we then made together in this
Hous and 1n the vountry stands 1edeemed

[t 1s natural that the people of India should
bu clated We wan also understand the
gieal reoring of the people of Bangla
Desh | share the dation and the joy
But as the Gata say  nerther jov nor sorrow
should (1t the balanee of vur equamimity
or blur our vision of the future

All thove who have borne arms all those
who have beun invalved m the planning and
direction of the operations, all the peopls
of India who have responcled so genetously,

these aic to be thanked and congratulated

It v & victory but a victory not only ol
arns but of wdeas [he Awkei Bahim
would not have fought so daningly but for
its passionate wige for frecdom and the cst-
ablishment of # special 1dentity of Bangle
Duesh  Our own forues would not have
been se funless and relentless had they not
been convineed of our cause

India has always stood for breadth of vist-
an, tolerance of the points ot view of othery,
of being m the battle vet above it.

We stand for Democracy, for Seculansm
and for Sociahsm Only this combination
opens the way for full freedom, gives protec-
uon to the weaher sections and provides
opportunity for the growth of different
personalities

We beligve that mo naton can be built
on consepts which are negative or which do
not have meaning for 8l its people. Ln-
fortunaigly, Pakistan has based s policies



